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i`ce ~oie. 	 Date Court Orders 

This application (O.A e  119/97) has 
been filed on 2* 6e 97 which was not 

in form and 	tirs. An application 

([%P* 166/97) is also filed an 2.6.97 
10-9—'97 	 There is 

for condenirg the delay in filing the 
no represe'n- 

application, 
tation on behalf of the appli— ,  Or ~iginal 
cant. Adjourned it. for.:.3.weeks, 

The orginal application ,  was 
List it on 1-10-97 for-Admi-~ 

ratirne.d to the Learned  advocate 
sSion- Office to.indicate the 

at Agar tap  an 1,7* 97 which'was 
date to the applicant as well as 

r6ceNed back with defects *  Again i 
the counsel. 

t6is§i4e was sent back to rectify 

the defect,  s an 4.0,97, member 	 V-1ce—Cliairman 
A fresh application removing 

the defects hat been filed by 

Mr.D.K,Fi.qwas 1,Advacate an 2.9# 97., 

C. Fe of FN 50/— by 

IOP4,0, Me. 704805 dated -31.3.97is .  
~~r fa ~aur of o'rd'-rs 
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O-A. --119/97(M*P..1-66/97) 

is "D 97 

By order dtd.10.9* 97 this matter 

was adjour46' '-*b:r. ~three weeks and 

was to be listed on 1,10,97 for 

admissioni'Thiough mistako g the 

same couldnot be intimated to the 

applicant as well as to the counsel. 

Error is regrettedo 

This is laid before the Bench 

for further order. 

* IV^ 

1-10-97 	 Issue- fresh ,  notice to the 

counsel of. the applicant. 

List it on 7-11-97 ior 

-~dmission. 

Member 	 Vice- 	rm. an  

Im 

7.11.97 The case relates to Agartala 

Bench. T.,et this case7  be listed for 

admis'sion 

' 

at A4artala.Bench whenever 

the Tribunal sits there. Date will 

be notified later. 

ell 

64 

C  

r~`I~p 
9 

V 

15.12.98 
Agart a 1 a) 

to  

m 6 ~r 	 Vice-Chairman 

Present: Hon'ble'Justice Sri D.N. 
Baruah,Vice-Chalmm an and 
Hon'ble Sri C'.'-r , .Sanqlyine, 
Administrative Member. 

There,is no representa'~_-ion..,For the 
ends of,justi 

' 
ce the c ~se is a4journ 

I 
 e d* 

to 16.12.98. 

Vice-Chad 	n 
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.1 9 0, 	In view of the order passed in 
.166/97 this app 

. 
lication is dismisse4 ~. 

as time barred. 	 ----------------- 
e 	 IA- 

Member 
Vice-Chairman 
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Notes Of the il~egistry Date 
Order of the Tribunal 

unal  In view of the order passed 126.11.2001 

I 	M.P.Nlo.166/1997 this . O.A. which was ah 

alxeady dismissed as time barred on 11.1.19 

stands di~ missed 'as time barred. 

The #s m a], of the - O.-A. -,~.sha qSS 

not,  howe.ver, preclude the applicant t 
e7 W e,~ 120 1/3 	

ventilate his grievances before the authorit 

for any re m e dial m easure and if surl 

S . sl represe-ntation is made the respondent 

fawAm+r-a4ly consider .  his case as per law. 
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